FIR No. 775/2019
PS : Paschim Vihar East
U/S 324/34'1PC -

19.07.2020 ; :
‘ plication for bail U/s 437 Cr.P.C. of applicant/

This is an ap
accused Deepak @ Kalu.

Present:- Ld. APP for the state. :
Sh. Pranay Abhishek, Ld Counsel for the applicant/accused

Deepak @ Kalu.

An application U/s 437 Cr.P.C. filed on behalf of applicant/

accused Deepak @ Kalu wherein_ it is stated that he has been falsely

implicated in the present case and investigation of the present case is
t applicant/accused has already

already complete. It is further stated tha
hus, it is prayed that the accused

been granted bail in two other cases and t

be enlarged on bail.

Reply filed by 10/ASI Dilbagh Singh, PS Paschim Vihar East by

way of whatsapp message shown by counsel for the applicant/accused. -

Heard. Perused.
Considering the aforesaid and prevailing condition
purpose shall be served by keeping the

s of COVID-

19 Pandemic, no useful
ody, accused Deepak @ Kalu is admitted 1o bail

applicant/accused in cust
s. 20,000/- with one surety in the like

on furnishing bail bond in the sum of R
amount.

Bail bond/surety bond not furnished.

Application is disposed off accordingly.
or the

Copy of this order be given dasti to Ld. Counsel

applicant/accused.

(SONAY UPTA)
Duty MM, West, THC, Delhi 19.07.2020
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s FIR No 52112
- PS paschim Vihar Wes
U/s 392/411/34. \PC
19.07. 2020

Presént: Ld. APP for the State.
der Shekhar stating
Golu S/o Narender
R N0.507/2020

e same be

None.

Report has been received from S| Chan

therein that both the accused persons i.e. Manish @
der were arrested in case Fl

and Vikash @ Vicky S/o Naren
‘and 521/2020 in PS Paschim Vihar West. ‘Accordingly, th

intimated to Superintendent, Tihar Jail.
Personal bond furnished on pehalf of accused Manish @ Golu

are accepted.
Copy of this order be sent to concerned Jail Superintendent
used Vikash @ Vicky in both the

with direction to take personal bond of acc
if not required in any other case.

EIRs and release him, |
(Sonam Gupta)

Duty MM/West/ THC/Delhi
19.07.2020
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Ld'.'APP‘_to ,._th,e;St'ate’.l

None. A

Report has been received from SI Chander Shekhar stanng
therein that both the accused persons i.e. Manish @ Golu Sfo Narender
and Vikash @ Vicky S/o Narender were arrested in case FIR No. 507!2020
and 521/2020 in PS Paschim Vihar West. Accordlngly. the same be
intimated to Supermtendent Tihar Jail. e

Personal bond furnished on behalf of accused Manish @ Go\u

‘are accepted.
Copy of this order be sent to concerned Jail Superintendent

with direction to take personal bond of accused Vikash @ Vicky in both the
FIRs and release him, if not required in any other case.

(So Gupta)

‘ Duty MMIWeng HC/Delhi
\/;. | _ 19.07.2020
ced » _
Gt
o/
‘
A ”
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FIR No. 1382/2020
PS Maya Puri
Uls 25 Arms Acl
19.07.2020

Ld. APP for the State.
unsel for accused Ravi.

Presém:
sh. Pankaj Sharma, Ld. Remand co

n Uls 437 Cr.P.C. filed ON
cused has been falsely

Argument heard on the bail applicatio
020 for the offence

behalf of the accused. It is stated that the ac
implicated in the present case and is in JC since 08.06.2
U/s 25 Arms Act.
Keeping in view the fact that the accused is in custody since
the health emergency on account of COVID-
n his personal bond

bail of 45 days O
d, who shall ascertain

hed by the accused is

08.06.2020 and considering

19 outbreak, he is admitted to interim
to the satisfaction of jail Superintendent concerne
from PS concerned as to whether the address furnis
verified or not.

Accused shall surrender before the Jail Authority concerned
il for the period of 45 days.

rder be sent to jail Superintendent concerned,

after expiry of interim ba

Copy of this 0
elease warrant.

which shall also be treated as r
given dasti, as prayed for.

Copy of this order be also

(Sénam Gupta)

.
Duty MM/\WestTHCIDeln
19.07.2020
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FIR N0.0623/2020

PS Nangloi
19.07.2020
This is an application for releasing articles on superdari.
Present: Ld. APP for State.
None for the applicant.
IO has filed his reply. Taken on record. :
has to be

This Court is of the considered view that the articles

released as per directions of Hon'ble High Court in case titled as Manjit
Singh Vs. State in Crl. M.C. No. 4485/2013 dated 10.09.2014 wherein it

has been held that :-
“59. The valuable articles seized by the police may be released

to the person, who, in the opinion of the Court, is lawfully entitled to claim
such as the complainant at whose house theft, robbery or dacoity has
taken place, after preparing detailed panchnama of such articles, taking

photographs of such articles and a security bond.
60. The photographs of such articles should be attested or

countersigned by the complainant, accused as well as by the person to
whom the custody is handed over. Whenever necessary, the court may get

the jewellery articles valued from a government approved valuer.
61. The actual production of the valuable articles during the

trial should not be insisted upon and the photographs along with the

panchnama should suffice for the purposes of evidence.
“65. The currency notes seized by the police may be released

to the person, who , in the opinion of the court, is lawfully entitled to claim

after preparing detailed panchnama of currency notes with their numbers

or denomination, taking photographs of the currency notes and taking a

security bond.
66. The photographs of such currency notes should be

attested or countersigned by the complainant, accused as well as by the
custody is handed over and memo of the proceedings
the parties and witnesses.

s during the course of

person to whom the

be prepared which must be signed by

67. The production of the currency note
trial should not be insisted upon and the release should be permitted to

use the currency.”



_A..v.uwmma’ o ——— " ey

Considering the facts and circumstances and law laid down by

higher courts, articles in question as per seizure memo be released to the

applicant on furnishing security bond as per valuation report. 10 is directed

to get done the valuation as well as photographs of the articles prior to

releasing the same to the applicant as per directions of Hon'ble High

‘Court.

panchnama and photographs shall be filed in the court along

with charge sheet.
Copy of this order be given dasti to applicant.

(So Gupta)
Duty MM/West/T HC/Delhi/19.07.2020
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